RAJYA SABHA
Monday 30th April, 2012/1@h Vaisakha,1934 (Saka)
The House met at eleven of the Clock
MR. CHAIRMAN in the Chair
MATTER RAISED WITH PERMISSION

Supreme Court Judgement on SC/ST reservation in promotion
and consequential seniority
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Matters raised with permission
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Oral Answers to Questions
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THE MINISTER IN THE MINISTRY OF FARLIAMENTARY AFFAIRS
(SHRI FAWAN KUMAR BANSAL): Sir, The Government is aggreeable to a
discussion. Whenever you feel convenient or after notices received, you may fix a
date for discussion on that.
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ORAL ANSWERS TO QUESTIONS
[The questioner DrPrabha Thakur was absent]
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